CENTHAL ADMINIS FATIVE. TRIBUNAL, JABALPUR BENCH,
JABALPUR

Original fppliceiion No. 435 of 28.1

Jabalpur, this the 25th cay of Juns 2003.

Hen'biis Mr, D.C. Verma, Vice Chairmsn )
Hom'hle Mr, Anand Aumar zhatt, Administrasive Member

F.C. Khagla aged about 77 ywears,

5/0. Ramsharan Uas Khaosla, gx-U.D.C.

Army Jrdnance Corps., R/u. 22/6,

nMehru hNeoar, West, Bhilai, (M.>.). APPLIZANT

(By Advccats - 3hri P.K. Mishra holding brief o7
shri A.5. Dhanze)

VERSUS
1. ninn ©® India

Through it Secretary,
Ministry of Personnel & Fublic
Crievance and Pansion, Uepartmont
of Pension & Pensionuers Welfara
Nirwachan 9%a2wuzn, 8ate! Thouk,
New Celhi.

?. Commandant, Central Urdnancs Depot
Delhi Cance.

3. Managing Diroctor,
Bhilai Staal Plant
B8hilai (M.P..

4. Controller of Defence Accuuntsz,
Allahabad {(U.F.). RESPONDENTS

(By Advocate - Shri S.A. Dharmadhikari Pui responosnis
No. 1,2 & 4.
shri J.p. Nemdeo for rwspondent No. J)

CRDER (ORAL)

By D.C. Yerma, Vice Chairmen {Judicial} ~
} ] ya

The main relief in this oOriginal Application
is that the applicant be permitted to be paid
pro-ratd pension, gratuity and carry forward of
leave for the service rendered by him in the
Central Ordnance Depot, Ministry of Defence, Delhi

and the services rendered/fi/him in the Bhilai
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steel Plant be counted for the purpose of pensionary
benefits. The submission of the learned counsel
for the applicant is that on permanent absorption
of the applicant in philai steel plant from Central
ordnance Depot, pelhi his lien was terminated on
08/06/1960., The respondents had not granted him the
relief sought and rejected the same, on the ground
that absorption of the applicant in philai steel
plant with effect from 08/06/1960 was not in public

interest.

2. The learned counsel for the parties have

been heard at length. various grounds have been
taken by the respondents to oppose. But the applicant's
claim is that similar relief was granted to others.
The various circulars relied upon by the applicant
and the respondents have peen considered in the
earlier decisions. One of the said decision is OA
No. 227/1998, Chandrakant Janardan Deshmukh Vs.
Union of India and others, decided by this Tribunal
on 24th September 1999. In the saild decision the
earlier decision of this Tribunal in the case of
Balakram Sharma Vs Union of India & others, in

OA No. 744/1996 and other connected matters decided
on 19/02/1998 was also cited. The Tribunal while
deciding the OA No. 227/1998 directed the respondents
to pass orders for grant of pro-rata pension to the
applicant within two months from the date of receipt
of copy of the said order. It has also been brought
to our notice that a bunch of wWrit Petitions No.
5311/1999, 3692/1998, 5313/1999,5314/1999, 5315/1999
and 2195/2000, was decided by the Hon'‘ble High Court

vide their order dated 14/02/2002. The Writ peititions
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were dismissed being sans substance.

3. As the case of the applicant is similar on
facts, to the case of Chandrakant Janardan Deshmukh
the present OA is allowed to the extent with a
direction to the applicants to complete the
formalities within one month for grant of pro-rata
pension. After completion of the formalities the
respondents shall pass an order for grant of
pro-rata pension within a period of 2 months
thereafter. The applicant will not be entitled

to any interest. Costs easy.

E - N ‘J/"ﬂ/w
(Anand Kumar Bhatt) (D.C. Verma)
Administrative Member Vice Chairman (J)
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